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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Deihi, the 17th June, 2011
The National Green Tribunal (Recruitment, Salaries and other Terms and Conditions
of Service of Officers and other Employees) Rules, 2011

G.S.R. 458 (E).—In exercise of powers conferred by Section 12 and Section 13 read
with Section 35¢h) of the National Green Tribunal Act, 2010(19 of 2010), the Central Government
hereby makes the following rules, namely —

i Short sitle and commencement.—(1} These rules may be called the National
Green Tribunal {Recruitment, Salaries and other Terms and Conditions of Service of
Officers and other Employees) Rules, 2011.

(2) These ruies shall come into force on the date of their publication in the official

Gazene of India,

2. Application.— These rules shail apply to all the officers and employecs of the
Tribunal (except personnel hired on outsourced basis or short term contract basis or on
lump-sum salary basis.)

3 Definitions.— (1) In these rules, unless the context otherwise requires,—

(a) “Act” means the National Green Tribunal Act, 2010 (19 of 2010);
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(b) “officers and employees of the Tribunal” means the personnel recruited under
these rules;

(c) “section” means a section of the Act;

(d) “Tribunal” means the National Green Tribunal constituted under the National
Green Tribunal Act, 2010 (19 0of 2010) ;

(d) The words and expression used and not defined in these rules, bul defined in
the Act shall have the same meanings respectively assigned to them in the
Act.

4. Appointing Authority - The Chairperson of the Tribunal shall be the appointing
authority of all the officers and employees of the Tribunal.

3. Recruitment of Officers and Employees- The recruitment to various posts shall
be made for different categories of officers and employees as per the entries in the
Schedule annexed to these rules.

6. Number of Posts, classification and scale of pay.—The number of posts, their
classification and the scale of pay attached thereto are given in the columns 2 to 4 in the
Schedule annexed to these rules.

7. Method of recruitment, age limit and other qualifications, etc.— The method
of recruitment, age limit, qualifications and other matters relating to the said posts shall
be as specified in the columns 5 to 13 in the Schedule annexed to these rules.

8. Absorption of employees on appointment on deputation.—(1)Notwithstanding
anything contained in the provisions of these rules, the persons appointed on deputation
basis ( not on ad hoc deputation basis) and who fulfill the qualifications and experience
laid down in these rules for direct recruits, shall be eligible for absorption, subject to the
condition that provision for direct recruitment exists for appointment to the said post and
after following the procedure laid down for direct recruitment for the post as prescribed
in the Schedule annexed to these rules.

(2) Such absorption shall also be subject to the condition that the deputationists exercise
their option for absorption and their parent Departments/cadre controlling authorities do
not have any objection to their being absorbed in the Tribunal.
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9. Procedure for Direct Recruitment- The {ollowing procedure shall be followed
for making direct recruitment to posts wherever prescribed in the schedule annexed to
these rules:

{i) The Tribunal shall invite applications for the posts through an advertisement on
all Tndia basis.

(2) The applications received under sub-rule {2) shall be screened for eligibility by a
screening commitiee constihned by the Chairperson.

(3) If the number of applications received is large, then the Selection Committee may
recommend a preliminary e¢xamination to be got conducted through a
professional agency selected on the basis of an open competitive process,

{4) The recruitment shall be done by a Selection Committee comprising of:

(a) Chairperson ot a Judicial Member nominated by the Chairperson of the Tribunal ~
Chairman
(b} Expert Member to be nominated by the Chairperson of the Tribunal — Member

(c) Secretary, Ministry of Envirenment and Forests or his nominece—~ Member
(d) Regisirar of the Tribunal -~ Member

10. Procedure for appointment on Deputation- The following procedure shall be
followed for making appoimment on deputation to posts wherever prescribed in the
schedule annexed to these rules:

(1) The Tribunal shall invite applications for the posts through an advertisement on
all India basis.

(2) The applications received under sub-rule (1) shall be screened for eligibility by a
screening committeg constituted by the Chairperson.

(3} Interviews shall be conducted for selection by such committee as specified by
the Chairperson of the Tribuna! in consultation with the Secretary, Ministry of
Environment and Forests

1. Period of Deputation- The period of deputation including the period of
deputation in another ex-cadre post held immediately preceding this appointment in the
same or some other organisation/department of the Central Governrent shall be 3 years
from the date of beginning of the depwiation. Beyond 3 years, the period of depuiation
may be extended upto 4™ year with the approval of the Secretary, Ministry of
Environment and Forests and upte ™ year with the approval of the Minister for

sz TN -4
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Environment and Forests: provided that every extension shall have prior concurrence of
the Chairperson of the Tribunal. The deputationist should not have attained the age of 56
years on the last date of receipt of applications. The instructions on deputation issued by
Department of Personnel and Training shall be applicable to officers and staff serving on
deputation basis in the Tribunal.

12.  Disciplinary Proceedings- The modalities of disciplinary proceedings against the
officers and other employees of the Tribunal shall be notified by the Chairperson as per
such rules and regulations as applicable to officers and employees belonging to Group A,
Group B and Group C, as the case may be, of the corresponding scales of pay of the
Central Government.

13.  Conditions of service.— The conditions of service of the officers and other
employees of the Tribunal in matters of pay, Allowances, Leave, Provident fund, age of
superannuation, pension and retirement benefits, medical facilities and other conditions
of service, shall be regulated in accordance with such rules and regulations as are for the
time being applicable to officers and employees belonging to Group A, Group B and
Group C, as the case may be, of the corresponding scales of pay of the Central
Government stationcd at those places.

14.  Disqualification. — No Person, -

i) who has entered into or contracted a marriage with a person having a spouse
living; or

ii) who having a spouse living, has entered into or contracted a marriage with any
person,

shall be eligible for appointment to the said post.

15. Accommodation.— The officers and employees of the Tribunal shall be eligible
for House Rent Allowance as admissible to officers and employees belonging to Group
A, Group B and Group C, as the case may be, of the corresponding scales of pay of the
Central Government stationed at those places.

16.  Saving.— Nothing in these rules shall affect reservations, relaxation of age limit
and other concessions required to be provided to the Scheduled Castes, the Scheduled
Tribes, Other Backward Class and other special categories of persons in accordance with
the orders issued by the Central Government from time to time in this regard.

17. Other conditions of service. — Other conditions of service of the officers and
employees of the Tribunal, for which no specific provisions have been provided, shall be
regulated in accordance with such rules as are, from time 1o time, applicable to officers
and employees belonging to Group A, Group B and Group C, as the case may be, of the
corresponding scales of pay of the Central Government stationed at those places.
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Essential-Knowledge in Computer gperation.

confirmation}  conslsting of-

+ il Chawpersan of the Tribuna!l or a
" Judicial Member to be nominated by
the Chairperson - Chairman

i} E=pert Member to be nominated
by the Chairperson af the Tribunal -
Member

iii] Secretary, Ministry of Emdronment
and Forests or hi= nominee -Member
iv) Regisirar of the Tribunal - Membar

[{E sum—Ir by}
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Name of the Post | Number of | Classification | PayBandand | Whether Age limit for | Educational Whether age and Period of probation if any
Post Grade Pay/ selection direct and other educational
Scale of Pay post or non | recruits qualification qualification
selection required for prescribed for
Post direct recruits | direct recruits will
apply in cases of
promotees
1 2 3 4 5 6 7 8 9
k 6.Principal *1(2011) Not PB-3 Rs. Selection Not Not Applicable | Not Applicable Not Applicable
Private Secretary Applicable 15600-39100 Post Applicable
(N (GP-6600)

Method of recruitment
whether by direct recruitment
or by promotion or by

In case of recruitment by promotion/deputation/absorption grades from
which promotion/deputation/absorption, to be made

If Departmental Promotion
Committee exists what is its
composition

Circumstances in
which UPSC is to
be consulted in

basis of ‘merit cum seniority’
(written test and interview) of
eligible candidates failing
which by deputation

recognised university and holding

(a) analogous post on regular basis in Central Government/ State
Government/Courts/Tribunals, or

(b) post in Central Government or State Government or Courts/Tribunals,
with Six years regular service in the PB-2; of Rs. 9300-34800(GP-4800)

B. Possessing speed of 100 words per minute in short hand (English/Hindi)

C. Essential - Working knowledge of Computer operation

Desirable- Computer Training Course of at least 6 months’ duration from a
recognised institution

In case of promotion:- Private Secretary in PB-2 (Rs. 9300-34800) GP- Rs.
4800 with at least 6 years regular service in the National Green Tribunal.
Essential-

Possessing a degree in Law from a recognised university with minimum 55%
marks.

ii)Computer Training Course of at least 6 months’ duration from a recognised
institution.

Committee consisting of:-

i) Chairperson of the Tribunal -
Chairman

i) Judicial Member to be
nominated by the Chairperson of
the Tribunal -Member

iii) Expert Member to be
nominated by the Chairperson of
the Tribunal - Member

iv)]  Secretary, Ministry  of
Environment and Forests or his
nominee -Member

deputation/absorption and making
percentage of vacancies to be recruitment
field by various methods

0 11 12 13

100% by promotion on the In case of deputation:- A. Officers possessing a degree in Law from | Group ‘A’ Departmental Promotion | Not Applicable

*Subject to variation depending upon work load

AMVNIQHOVYLXA | VIANI 4O ALLIZVD JHL

[(1)g dag—11 tuvd]



S-—-ub’?&a_tt

Name of | Number of | Classification Pay Band and | Whether | Age Educational | Whether age and Period of probation if any
the Post | Post Grade Pay/ selection | limit for | and other educational
Scale of Pay post or | direct qualification | qualification
non recrults | required for | prescribed for direct
selection direct recruits will apply in
Post recruits cases of promotees
1 2 3 4 15 " [ 7 8 9
7. Private *21(2011) | Not Applicable | PB-2 Rs. Not Not Not Not Applicable Not Applicable
Secretary 9300-34800 Applicable | Applica | Applicable
(GP-4800) ble

Method of recruitment whether by

In case of recruitment by promotionfdeputationla-l_a;orption graaes from

If Departmental Promotion

Circumstances in

direct recruitment  or by | which promotion/deputation/absorptior, to be made Committee exists what is its | which UPSC is to be

promotion or by compaosition consulted in

deputation/absorption and | making

percentage of vacancies to be field recruitment

by various methods

10 11 12 13

i)50% by deputation In case of Deputation:- Officers possessing Bachelor’'s degree from a | Group ‘B’ and Group ‘C' | Not Applicable
recognised University holding - Departmental  Promotion

ii)50% promotion on the basis of
‘merit cum seniority ‘(written test
and interview) of eligible
candidates failing which by
deputation

(1) analogous posts on basis in Central
Governments/Courts/Tribunals, or

(il) post of Court Master/Stenographer Grade ‘C’ with at least two years
regular service in the grade of PB-2; GP-Rs 4600 (Rs. 9300-34B00) [pre-
revised 6500-200-10500] and possessing a speed of 100 words per minute in
shorthand and 40 words per minute in type writing (English) in Central/ State

Governments/ Courts/Tribunals.

regular

Essential- Computer Training Course of at least 6 months’ duration from a
recognised institution.
Desirable- Degree in Law

In case of Promation:

{i) From amongst Stenographer Grade ‘C'/Tribunal Masters in PB-
2(9300-34800), GP-4600 who have rendered two years regular
service in the National Green Tribunal.

Computer Training Course of at least 6 months' duration from a
recognised institution,
Desirable- Degree in Law

(i)

Committee consisting of:-

1) Chairperson of the
Tribunal or a Judicial
Member to be nominated
by the Chairperson -
Chairman

ii) Expert Member to be
nominated by the
Chairperson of the Tribunal
-Member

i} Secretary, Ministry of
Environment and Forests or
his nominee -Member

iv) Registrar of the Tribunal
- Member

*Subject to variation depending upon work load
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with instructions or
orders issued by the
Central Government
ote:-the cucial date
for determining the
age limit shall be the
daosing date for
receipt of
applications.

Transcripticn:

65 mts {(Eng.}; 75 mis {Hindi)
{On manuai typewriter); or 50
mits {Eng.); 65 mts

{Hindi) {on computer}

3) Computer Training Course of
at least 6 months duration from
a recognised institution.

Name of the | Nurmber Classifiati | Pay Band Whether Age limit for divect Educational and other Whether age and Period of
Post of Post on and Grade selection post | recruits qualification required for direct | educational probation
Pay/ Scale of | or non recruits qualification if any
Pay selection Post prescribed for
direct recruits wil
- apply in casas of
promotees
1 2 3 a4 5 6 7 8 9
R =21 Not PB-2 Rs. Selection 21-27 Years | Essential-Degree in Law with at | No 2 years for
PA{Stenogra | {2011) Applicable | 9300-34800 {Relaxable for | least 55% marks from any Direct
pher Grade- {GP-4200) Government recognised university. Reauit
C) fCourt Servant upto 40 | 2) Skill Test Morms:
Master years in accordance | Dictation: 10 mts @ 80 w.p.m.

Method of recruitment

In case of recruitment by promotion/deputationfabsorption grades

If Departmental Promotion Committee

Circumstances in which

whether by direct | from which promotion/deputation/absorption, to be made exists what is its composition UPSC is to be consulted
recruitment or by in making recruitment
promotion or by
deputation/absorption
and percentage of
vacandes to be field by
various methods
10 11 12 13
i)50% by direct i case of deputation:- Officers possessing a Bachelor's degree from & | Group ‘B’ and Group ‘C' Departmental | Not Applicable
recruitment recognised unwversity and helding Promation Comemattes consisting of -
{a) analogous post on repular basis in Central Government/ State | i) Chairperson of the Tribunal or a
ji}50% by promotion on Government/Courts/Tribunais, or Judicial Member to be nominated by the

the basis of "senicrity cum

{b) Stenographer grade D’ or equivalent Post in Central Government

Chairperson - Chairman

*Subject to variation depending upon work load -
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_ rejection of unfit ‘of
| eligible candidates (illng
which by deputation

or State Govermment or Courts/Tribunals, with Ten years regular
service in the PB-1 of Rs. 5200-20200{GP-2400)

Essential- Computer Tralning, Course ot at least 6 months' duration
from a recognised institution,

Possessing speed of B0 words per minute
{English/Hindi), Knowledge in Computer operation
In case of Promotion From amongst stenographers Grade ‘D’ in any
bench of the Naticnal Green Tribunal who have rendered not less
than 10 years regular service in the Grade of PE-1; GP-2400 [5200-
20200} .

in shon hand

Essential - €ssential- Computer Training Course of at least 6 months'
duration from a recognised institution

Possessing speed of 80 words per minute
(English/Hindi), Knowledge in Computer operation

in short hand

ii} Expert Member to be nominated by
the Chairperson of the Trbunal -
Member

iii} Secretary, Ministry of Environment
and Forests or his naminee ~-Member

iv| Registrar of the Tribunal - Member

Name of Mumber of | Clagsification | Pay Band whether Age limit for direct recruits Educational and other qualification required for direct recruits
the Post Post and Grade selection
Pay/Scale | post or non
of Pay salection
Post
i1 2 3 4 5 3 7
9. [*1z02010) | Not PB-1;Rs. | Selection | 21-27 Years (Reloxable for | Essential:
Stenograp Applicable 5200- Post Government Servant upto 40 | 1) Graduation from a recognised University with at least 55%
her 20200 (GP- years in accordance with | marks.
Grade-0r 2400} instructions or orders issued
by the Central Government | 2} Skl Test Norms:
Note:-the crucial date for | Dictation: 10 mis @ 80 w.p.m.
determining (e age limit | Trapscription:
shall be the closing date for | 65 mts (Eng.); 75 mts (Hindi) {On manual typewrites); or S0 mts
receipt of applications {Eng.}; 65 mts
. {Hindi} fon computer)
3} Computer Tralning Course of at least 6 months duration
from a recognised institution.

[} Saim—Ti ian ]
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Whether age Period of | Method of recruitment whether by | In case of recruitment b?,: If Departmental Promotion
and educational | probatio | direct recruitment or by promotion | promotion/deputation/absorption grades | Committee exists what s its
qualification nif any or by deputation/absorption and | from which | composition
prescribed for percentage of vacancies to be field | promotion/deputation/absorption, to be
direct recruits by various methods made
will apply in
cases of
promotees
8 9 10 11 12
Not Applicable 2 years 100% by direct recruitment failing | In  case of deputation- Officers | Group ‘B' and
which by deputation. possessing a degree from recognised | Departmental Promotion
university and holding Committee  (for  confirmation)

i) analogous post on regular basis in
Central Government/ State Government/
Courts/Tribunals.

ii) Computer Training Course of at least &
months’ duration from a recognised

| institution

consisting of:-

i) Chairperson of the Tribunal or a
Judicial Member to be nominated
by the Chairperson - Chairman

ii} Expert Member to be nominated
by the Chairperson of the Tribunal -
Member

Wi} Secretary, Ministry  of
Environment and Forests or his
nominee -Member

iv) Registrar of the Tribunal -

e 1)
T

[ Circumstances in-
which UPSC is to |
be consulted in |

making

13

Group 'C’ | Not Applicable

recruitment
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Name of ‘ Number of

the Post | Post

1
|
' |
| ‘ :

| |
L i
0. Hindi | *1 (2013]
Officer

Classification | Pay Band and | Whether | Agelimit for | Educational and | Whether age and | Period of probation if any |
| Grade Pay/ selection direct other educational
| Scale of Pay post ar recruits gualification qualification
‘ non required for prescribed  for
| selection direct recruits direct recruits will
Past apply in cases of
‘ | promotees |
| |
! i
| I — == | |
3 4 |5 6 7 8 |9 |
| Not Applicable ¥ FETZ; Rs. ‘Non | Net | Not Applicable Not Applicable | Not Applicable |
9300-34800 Selection Applicable | |
(GP-5400) Post |

Method of recruitment
whether by direct
recruitment or by
promotion or by
deputation/absorption and
percentage ol vacancies to
be field by various methods

In case of recruitment by p-rt;mution!deputaticnlabsorpliun
grades from which promotion/deputation/abserption, to be
made

If Departmental Promotion Committee exists
what is its composition

Circumstances in which
UPSC is to be consulted
In making recruitment

Courts/Tribunals, or

(ii) Persons holding the posts in PB-2 (Rs. 9300-34800); GP-
4800 with 8 years regular service in the respective grade pay
in the Central/ State Governments/ Courts/Tribunals.

Promotion:- Officers having experience of 8 years of regular
service in the post of Hindi Translator working in the PB-2;

Rs. 9300-34800 (GP-4200) in National Green Tribunal.

10 11 12 13
100% by promotion failing | Deputation: (i) Persons holding analogous post on regular | Group ‘B' and Group ‘C' Departmental ; Not Applicable
which by deputation. basis in  Central Governments/State  Government/ | Promotion Committee consisting of:-

)} Chairperson of the Tribunal or a Judicial
Member to be nominated by the Chairperson -
Chairman

if) Expert Member to be nominated by the
Chairperson of the Tribunal -Member

iil) Secretary, Ministry of Environment and
Forests or his nominee ~-Member

iv) Registrar of the Tribunal - Member

*Subject to variation depending upon work load
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Name | Mum | Classifi | Pay Rand WhethetTﬁge limit for direct Educational and other qualification requlred for Whether age | Period of
of the | beref | cation | and seleclion | recruits dirett recruils andg probavion if
Post Post Grade post of educational | any
Pay/ non qualification
Scale of selection prescribed
Pay Post for direct
1eCcruits wili
apply in
cases of
promotees
1 "2 3 a 5 6 ? NE 3
11 *5 Mot PB-2; Rs. | Selection | 23-32 Years {Relaxable for | 1) Master's Degree in Hindi or English with English | Not 2 years for
Hindi (2011 | Apphea | 9300- Past Gowved nment Servants | or Hindi as a compulsary 0¢ elactive sublect or as | Applicable Diract Racrult
Transfa | } ole’ 24800 uptc 43 years  in | medium of examination at Degree level from a
tor (G- accordange with | recognised University with minimum 55% marks.
4200) instructions or orders | 2. Recogmsed Owploma or Certificate course in
issued by the CLentral | translation from Hindi to English and vice-versa or
Government, two year expenence of translation work from
Notethe cruclal date for | Hindi 10 Emglish and vicewversa in Cemtral
determining the age limit | Government or State Gowvernment including
shall be the closing date | Government of India undertakings.
for receipt of applications.
Method of recruvitment | in case of recruitment by (| If Departmental Promotion Committee exists whatis its compaosition Grcumstances
whether by direct | promotlon/deputation/abs in which UPSC
recruitment ar oy | orplion grades fram which is to he
promaoiion or by | promotion/deputationfabs consulied  in
deputationfabsorption and ; orption, to be made making
percentage of vacancies to recruitment
ke field by various methods
1 10 11 12 13
100% by direct recruitment | Mot Appllcabie Group ‘B and Group ‘C’ Departmental Promolion Comimittee {for conflrmation) | Not Applicable
failing which by deputation. consisting of:-
i} Chairperson of the Tribunal or 2 Judlcial Member to be nominated by the
Chairperson - Chairman
i:} Expert Member to be nominated by the Chaitperson of the Trbunal -Member
iii) Secretary, Ministry of Environment and Forests or his nominee —ember
iv) Registrar of the Tribunal - Memb

*Subject to vaviation depending upon work toad
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“Nameofthe | Numb

| Classification | Pay Band and | Whether

| Agelimit for | Educationaland | Whether age and

["Periad of probation if any

| Post | erof Grade Pay/ selection post | direct other qualification | educational ‘
| Post Scale of Pay or non recruits | required for direct | gualification
selection Post | L recruits ﬂ prescribed for direct | I
f | recruits will apply in
cases of promotees
— ae— - -} ——d - . _+ ——— e ——— e
1 2 13 4 5 | 6 7 8 9
it ) [ 1*{20 | Not | PB-2; Rs, | Net Not | Not Applicable Not Applicable | Not Applicable
[ Accounts | 11) | Applicable 9300-34800 | Applicable Apglicable i [
Officer ! i (GP 5400) |
| | | | |
- | | |
| 1 S ) SN _
' Methad of recruitment . In case of recruitment by promotion/deputation/abzorption grades from whichﬁ If Departmental Promotion Committee exists Circumsta
whether by direct promotion/deputationfabsorpiion, to be made | what is its compaosition nces in
| recruitment or by [ which
- promotion or by | | UPSC s to
| deputation/abscrption be
| and percentage of consulted
vacancies to be field by in making
various methods recruitme
nt
10 11 12 13
100% by promotion Deputation: (a) Officers possessing Bachelor's degree from a recognized | Group ‘B and Group 'C'  Departmental | Not
failing which by university Promotion Committee consisting of:- Applicable
deputation (i) holding analogous post on regular basis in Central Governments/State | i) Chairperson of the Tribunal or a Judicial
Government/ Courts/Tribunals thereto, or Member to be nominated by the Chairperson -
(i} Officers holding the posts in PB-2; Rs. 9300-34800 (GP-4800) with 8 years | Chairman
regular service in the respective grade pay in the Central or State Governments | ii) Expert Member to be nominated by the
or Courts/Tribunals, Chairperson of the Tribunal -Member
iii) Secretary, Ministry of Environment and N
Desirable- {i) A pass in SAS or equivalent examination conducted by any of the | Forests or his nominee -Member
Organised Accounts Departments of the Central / State Government, iv) Registrar of the Tribunal - Member
(i) Successful completion of training in cash and accounts work in ISTM or
equivalent and experience in cash; accounts and budget work.
*Subject to variation depending upon work load 15
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Mame of the | Mumberof | Classification | Pay %and and | Whether Age imit for Educational and other Whether age and Perind of
Past Post Grade Pay/ selectlon post divect recruits | qualification required for direct | educational qualification | probation
Scale of Pay | of non selection racrults presceibed for direct if amy
Past recruits will apply in
tases of promotees
1 2 3 4 5 6 ? g 9
13, 5*{2011) Not Applicable | Po-1; Rs. Selection 21-30  years | Bachelor of Commerce (B.Com) | Not Applicable 2 years for
Accountant 52(0-20200 Post {Relaxable for | degree with minimum 55% Divect
{GP-2400) Government marks from a recoghised Recruit
Servants upte | University Desirgble-CA
40 years in | Intermediate.
accordance
with
ifstructions or
orders issued
by the Central
Govarament.
Note.-the
crucial date
for
determining
the age limit
shall be the
dosing date
far receipt of
apglications.
I'Method of recruitment " In case of recrultment by promotion/deputation/absarption grades from which It Departmental Promotion Circurnstance
whether by direct recruitment | promotion/deputation/absorstion, to ba made Committes exists whiat is lts $ i which
or by promotion or by composition UPSC is to be
deputationfatrsorption and consulted in
percentage of vacanties to be ) making
field by variaus methads - rectyitment
10 i1 12 13
100% by Direct Recruil b in case of deputation.- Officers having Bachelor of Commerce{B.Com) degree from a | Group '8’ and Group  “C’ | Not

"Subyect to variation depending upon work load

16
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failing which by deputation.

recognised University and holding;

i)(2) analogous posts in Central Government / State Governments / Courts /Tribunals
or;

(b) post in PB-1 (Rs.5200-20200), Grade Pay 1900 with 8 years service in Central
Governments or State Governments or Courts/Tribunals.

Essential - Working knowledge of Computer operation

Desirable- Computer Training Course of at least 6 months’ duration from a recognised
institution

| Departmental Promotion

Committee (for confirmation)
consisting of:-

i} Chairperson of the Tribunal or a
Judicial Member to be nominated
by the Chairperson - Chairman

ii) Expert Member to be
nominated by the Chairperson of
the Tribunal -Member

ili)  Secretary,  Ministry  of
Environment and Forests or his
nominee =Member

iv) Registrar of the Tribuna!
Member

" Applicable
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